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Shet Anll Lala, lonmed eomnsel for the petitloner.

Shii - Lalic Joglekir, fewmed — Covernment  Advocate,  for  the
espondems/State.

Heand on the question of interim rolief,

Leamed counse! for the pelitioner contended that inspite of several
oppottunitics granted to the mponduus lhc rcply has not been filed, Earfier
when ﬂu. case was llSlcd on 04. 08, 2022 ll was fhe,uuderstandmg that the Riterim
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rebief shall be wonsidered after the teply is filed, ButSince no reply is filed, he

S o
prays for considerig the interim relicl. z 3
——-_._-___,_--———-’—-‘— e

By the instant: pcmaon the pelitioner is challcngmg the mmpugned orders

dated 31.01.2022 (Ammexure P-9) and _ig_z_qzz (Annexue P-10); wherchy

the Collector has referred Ihe ln(lHLl bd(.i-. (o the Sub-Divisional Officer o

decide the case of pelitioner ugmnst the o!der of suspensmn of far price shop.

Learned counsel further submitted that even afler several rounds of

!ilig.alion (he competent authoritics Wi not acting bonafidely and are passing the
ordess in mechanica) munner without appreciating the facts and law.

Learned gounsed for pelitioner submils thin the power ol suspension ot

fair price shop has been exerciseq by the authority as per the. provisions of
Madhya Pradesh Public Distribuion System (Contvol) Otder, 2013 (hereinafler

referred 1o as "Control Orler, 2018"); wherel Clause 16 deuls with the

ich § e 4 s 3 with
shment and penalty under which Sub-clase (3) of the Claus v
punishment and penally



the present ease, Therealler, the shop has been suspended on 28.01.2021, He
further submits that as per provisions f Control Order, 2015, the shop cannoy

be phiced under suspension for an Indefiniie period and, therefore, Clause 16

deals with the provedure ns to in whit treanner the autherily has to proceud, if
my action is tequired (o be ken against the fir price shop. - He submits hat m
the existing cireumistances. the arder of suspengion of shop is not sustainable

and is liable to be set aside,

On 04.08.2022 and 03.09.2022, learncd counsel for the respondents/State
w—_—‘-—-—_——‘ .
was granted apportunity to seek istructions and o file reply/to apprise this

Court. '
“Under such circuristances, in view-of he provisions of Contro] Order.

2015, the Callector. Suglu to. have decided the "app'eal on merits instead of

: Yw,
R

i

remanding back to the Sub-Divisional Officer,
In view of the aforesaid, the impugned -orders dated 31.01.2022
il R e ——

CL I i) e
(Annexure P-0) ‘and 14.07.2022 (Annexure P-10) shall remain stayed tll the
next date of hearing. ' y T
ikl

Thic leamed counsel for respondents prays for and is granted four weeks

time to file reply.

List this case after 4 weeks,
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